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During 1956-57 as follows;—
1. Ceylon 2
2. Nepal 1
3. Switzerland 2
4. China 1
5. Pakistan 1
6. Japan 1
7. Thailand 1
8. Cambodia 1
9. Damascus 1

10. Burma 1
11. Russia 1

Small Seale Industries
9ft9. Shri Damani: Will the Minister 

of Commerce and Industry be pleased 
to state w hat progress has been
made to start an Institute to provide 
technical assistance to the small
scale industries in  Rajasthan?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
Government have sanctioned the es-
tablishm ent of a M ajor Institute at 
Ja ipur and created the following posts 
therefor:—

D irector. . . .  1—with Mech. Engg,
Qualification 

Dy. D irector. . . .  1—Leather 
Asst. D irec to r.. .  .2—One for

Toolmaking and the other for 
Chemical.

Efforts are being m ade to recruit the 
personnel through the UPSC and to 
find a suitable accommodation for the 
Institute. It is hoped th a t the insti-
tu te will s ta rt functioning very soon.

Textile Mills

990. Shri Damani: W ill the Minis-
te r of Commerce and Industry be
pleased to state the am ount paid by 
Government to the Textile Mills as 
a rebate of excise duty a t the ra te  of 
6 pies per yard on the production in 
excess of their average production 
during the eight months of 1956?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
Out of the total am ount of 
Rs. 39,19,765. 74 N.P. of rebate to be

granted to Textile Mills, for the period
from 1st September, 1956 to 81st
March, 1957, Rs. 16,89,571. 28 N.P.
have so far been sanctioned. Collec
tors are taking necessary action to  
sanction the remaining amount.
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MOTION FOR ADJOURNMENT 

D e t e r i o r a t i o n  i n  t h e  f o o d  s i t u a t i o n  
IN  U.P.

Mr. Speaker: I have received
notice of an  A djournm ent Motion in 
the following term s from Shri Mohan 
Swarup:

“The deterioration in the food 
situation in the Eastern districts
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of U tta r Pradesh, com pnauig a 
population, of 82 lakhs of people, 
w hich has resu lted  in the death 
of m ore than  100 people on ac-
count of starvation  and which has 
culm inated in the fast unto death 
undertaken by Shri Genda Singh.”

The Minister of Food and Agricul
ture (Shri A. P. Jain): This m atter 
has been the subject m atter of an  ad-
journm ent motion in  the U ttar P ra -
desh Assembly yesterday. The Chief 
M inister of the U tta r Pradesh Govern-
m ent has m ade the  position of the 
S tate Government very clear in 
regard  to certain m atters raised by 
Shri Genda Singh. Shri Genda Singh 
has been asserting ra th e r em phatically 
for some tim e th a t 100 people have 
died of starvation m  the eastern  
U tta r P radesh and the U.P. Govern-
m ent has equally em phatically denied 
those deaths. In fact, the other day I 
saw a report in the papers th a t Shri 
Genda Singh had  asserted that a cer-
tain person has died by starvation. 
The Food M inister of U P. investigated 
into the m atter and stated th a t the 
man was more than  60 years of age 
and has died a natu ra l death.

Shri Genda Singh’s demands, so far 
as I have been able to ascertain, are 
the appointm ent of a committee to 
investigate into the economic condi-
tion and development of the eastern 
U.P., remission of the recoveries of 
the S tate Government dues and the 
refund of the recoveries already made 
and an all-party  committee to super-
vise relief These are all m atters 
tha t relate to the S tate Government 
and the Chief M inister of U.P. has 
already m ade the  position of the S tate 
Governm ent quite clear in all these 
m atters.

So fa r as the fast of Shri Genda 
Singh is concerned, I share th e  anxie-
ty  of the m em bers of the opposition 
and of others; but, nonetheless, it is a 
m atter for consideration w hether a 
fast is a suitable rem edy for a m atter 
of this kind. To me it appears th a t a

fast on a m atte r of this k ind  is a  
coercion by the  individual upon the 
res t of the society. So fa r  as the  
C entre is concerned, I  h ad  a telephone 
ta lk  w ith  the Chief M inister of U.P. 
He is tak ing  due care of the  food 
situation and  of the economic situation  
in eastern U.P. We have supplied 
food grains to the U.P. G overnm ent 
according to  our original program m e 
and so this m atte r has no relevance 
so fa r as this House is concerned.

Mr. Speaker: All th a t w e are con
cerned here is w ith  the responsibility 
of the C entral G overnm ent W e are 
not concerned here w ith  the fast 
undertaken by Mr. Genda Singh. So  
far as the responsibility of th e  Cen-
tra l Governm ent is concerned, all the  
quantities of grains th a t the U.P. Gov-
ernm ent w anted have been supplied. 
There stops the responsibility of the- 
Central Government. The hon. Minis-
ter has also inform ed us tha t a sim ilar 
adjournm ent motion was brought up- 
before the  U.P. Assembly yesterday, 
w herein this m atter was there. The 
fact th a t Mr. Genda Singh has under-
taken a fast seems to be entirely 
w ithin the scope and jurisdiction of 
that Assembly and th a t Government.
I wanted to bring it up lest people 
may say whoever died and w hoever 
m ight be responsible, the C entre did 
not try  to go to  their help and pro-
vide sufficient food. In some cases, 
people are not able to purchase. W e 
can do w hatever is possible and we 
have to ascertain w hat exactly is th e  
position. The allegation on one side 
is not th a t food is not available. 
Shri Genda Singh wants the  ra te  to- 
be reduced because if it is not reduc-
ed, peop le . w ill not be able to buy. 
The fast does not appear to have any 
relation to the w ant of food there or 
to the starvation deaths. Under the 
circumstances, there is absolutely no- 
meaning in allowing this. So, I a n t 
not going to allow this adjournm ent 
motion.




